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Central Administrative Tribunal 
HYDERABAD BENCH: AT HYDERABAD 

O.A. No.936/ 91 
	

Date of Decision :19-1 2-91 

T.A.No. 

K.flohan Krishna & another 

. 	 P.Krishna Rnrirly 	 Advocate for the 
petitioner (s) 

Versus 

The Chief Personnel Officer, SCR,Rait Nilay2m,ReSPofldeflt. 
ecunderabacJ & 2 others 

Shri Nil .Ramans 	 _Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR. R.BRLASUBRANANIRN : MEMBER (A) 

THE HON'BLE MR. C.3.ROY 	MEMBER (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment? 
	

La 
Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2; 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 

(Res) 
M(A) 	• 	 P1(J) 
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20-9-91. Due to their low position in the panel theappli-

cants could not get ba appointed to the Group 'D. posts for 

which they have been empanelted. The espondents instead 

offered the Group 'D' post in the lower scale of 750-940 at 

Guntaktal. But this aLso did not ntaterialise on account of 

opposition from the Labour UnIon. The applicants hoped that 

they would be absorbed atleast in Group '0' posts in 

Carriage Repair 5hop, Tirupathi itself. In the mEantime 

the Respondents issued employment notification No.1/91 

calling fOr applications from the open market for filling 

up 40 group D' posts. The applicanta are aggrieved that 

while they, who had been empan2lled for Group 'C' posts and 

subsequently could not be accomodated even in Group 'D' posts 

in the Guntak}al Division, it is not proper on the part of 

the Respondents to ignore the case of the applicants and to 

fill-up the vacancies from the open market. Hence this 

application. 

3. 	 Counter has been filed on behalf of the Respon- 

dents opposing the application, their plea now is that they 

have received a letter No.E(NC)11Q91/RR-1/21 dt.16-9-91 

from the Railway Board by which all frcsh recruitments to 

group 'O'ppbsts have been stopped. They have also taken 

t 
pains to point out that neither the initial em2anelmc-nt 

to the Group 'C' posts nor the subsequEnt concurrence of the 

applicants for absorbtion in the Group '0' posts vests the 

applicants with any Legal rights. 
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DA No. 936/91 	
Dt. of Order:19-1291. 

1.K.Mohan Krishna 

2 .A . Ba lasubrarnaflyaffi 

.Applicants 

Us. 

The Chief Personnel Officer, 
South Central Railway, Rail Nilayam, 
Sec u nder a bad 

The Deputy Chief Mechanical Engineer, 
Carriage Repair Shop, Tirupati. 

The Workshop Personnel Officer, 
Carriage Repair Shop, SC Railway, 
Tirupathi. 

...Respondents 

Counsel for the Applicants 	Shri P;Krishna Reddy 

Counsel for the Respondents 
	Shri N.V.Ramana 

C DR RN 

THE HON 'E3LE SHRI H .BrL RSUE.RAN1tNIMN 	MEMBER (A) 

THE H:;N'SLE 5H71 C.j .ROY 	MEMBER (JuuIcI AL) 

(Order of the Division Lench delivered by 
Hcn'bla Shri R.Salasubramanian, Member (3) ). 

In this application the applicants prayed for the 

relief that they should be absorbed as Group D' staff in 

the Carriage Repair Shop, Tirupethiif that is not possible 

else where in the South Central Railways. 

2. 	The applicants appeared for the test to the post of 

skilled artisans in the scale 	950-1500. This was in rae— 

ponse to the employment notice N0  1/84 which announced. 436 

IC) 	vacancies in all. This panel was kept open from 21 —3-07 to 

. . . 2. 
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4. 	 L's have heard Shri P.Krishna Reddy, learned counsel 

for the applicants and Shri N.U.Ramana, learned counsel for the 

Respondents. We have also gone through the records carefully. 

We are of the view that the applicants are entitled to be 

considered atleast for the Group .0' posts. In these circums—

tances we direct the Respondents that as and when the Group 'U' 

posts in the outsider's quota become available at Carriage 

Repair Shop, lirupathi or any where else in the Guntakkal 

Division, the applicants should be considered first before 

considering any other case in the ordpr of their rank in 

the empanelment for Group 'C' posts, iththes directions 

the application is disposed—of with no order as to costs. 

v 
(R.BALASUBRAMANIAN) 	 (c.$.Rov

1
) 

Member (A) 	 Member (3) 

Dated: 19th December, 1991. 
Dicted in Open Court. 	 y ieçi 
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tO 
1- The CrSeE E'ersonnel UEXLcet, 

a.C.Koiiway, &ai1nL1sn. Aecutderthd. 
20  ThN$ treputy chief MechanIcal &xjinen., 

OartLae Vapsir hQe, tirupati. 	 2 

3, ite W.orksbop P.GtSOnfltI Cflicoz0  
Carriaçe pejmit Shop, s.C.MLiway, fltt4pathL. 

4. One copy to Nr.P.ttrishns ttedd1, AOocte, CNr..nyd Detth. 
S1 Gcze copy to Mr.N,V.Mnn3, SC for raye, Ct,Hyd. 
6* One Cpare cOp. 
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